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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL \\1
PRINCIPAL BENCH
0.A, 76/96

Ney Delhi this the 22nd day of November,7958.

‘Hon'ble Mr.Justice V, Rajagopala Reddy,VC(3J)

Hon'ble Smt, Shanta Shastry, M(A),

Gekul Dev . _

S/o Late Sh, Hari Ram.

R/o House No,561/25 Vijay Park,

Moj Pur, Shahdara, ' '
Delhi XX Applicant

(By Advocate none)
Versus

1. Union of India threugh its
Secretary,
Ministry of Communication,
Deptt, of Telscommunication,
Delhi,

2, The Chief General flanager,
‘Telecommunication, U.P.Circle

J. The General Mgnager,
Telecommundcation, Kanpur,
Distt, #anpur, _

a.‘Chief General Mangger,
TelecommunLCatzon, Dehradun ,,.. Respondents

(By Adveocats Shri s, N.Arzt)

ORCER (Oral)

By Reddy.J~-

' Bn the last occasion i.e., on 6.,11.95 the matter
was adjourned for 16,11.,99., UWhen:the case is called
today none appeared for the applicant. Heard the councel

for the respandents,

:2. Since the matter is of 1996 we have perused

the records for disposal,
3. A preliminaronbjection has been raised by the

learned counsel for respondents stating that the DA is

" barred byAlimitation. It is contended by the Ld, counsel

for the respondents that the cause of action for the
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applicant arase in 1974 as the applicant is seeking
notiongl promotion w.2,f., 1.6,74 the date on yhich the
applicant's jumiar was promoted,

4, The gpplicant has been retired on 31,10,%92,
The applicant is seeking‘relief for a direction for
notional promotion w.s.f. 1.6.74 the date on yhich his
juniorshave besn promoted. An MA has been filed by'the
applicant for condening the delay for not filing the 0A

when the cause of action arose in 1974,

5. We have perused the application filed by the
applicant but he has not given any reason for the delay

in filing the UA after agbout 14 ysars, It is also seen

& that the applicant had retirasd on 31,10.92 even after his
retirement there was no good reason for not filing the DA
immediagtely thersgfter,

In the circumstancze the OA is barred by limita~
tion as it is hit by Section 2§ of the A.T, Act. The
OA is aceordingly dismissed, No coste,
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